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Shri SbahDawall Kban:With h ~" 

few remarks, I once again say that I 
am grateful. to the hon. Members who 
have taken part in this debate. 

Mr. Speaker: There are no cut 
motions. I shall put the quc5tion. 

The question is: 

'That the respective Supple-
mentary sums not exceeding the 
amounts shown in the third 
column of the order paper bc 
granted to the President to de-
fray the charges which will come 
in course of payment during the 
year ending the 31st day of 
March, 1964, in respect of the fol-
lowing demands entered in the 
second column thereof-

Demands Nos. 4 to 10, 12, 15, 16 
and 18." 

The-motion was ·adopted. 

13'50 hrs. 

APPROPRIATION (RAILWAYS) NC. 
2 BLLo, 1964 

Tile Deputy Minister in the Minis-
t y ~ !tailways(Shrt Shahnawaz 
",nan): On behalf of Shri DRsappa, I 
lJ -'g ~  move for leave to introduce a 
!Jill to authorise payment and appro-
\"iation of certain further sums from 
a:1d out of the Consolide.ted Fund of 
India for the service of the financial 
y"ar 1963-64 for the purposes of Rail-
\"ays. 

Mr •. Speaker: The question is: 

''That leave be granted to i.l1tro-
d UCe a Bill to au thorise payment 
und appropriation of certain fur-
ther sums from and out of the 
Consolidated Fund at India for 
the service of the financial year 
1963-64 for the purposed ~ Rail-
ways." 

The motion was adopted. 

Sbrl Sbahnawaz Khan: 
ducet the Bill. 

intro-

Shri Shahnawaz Khan: On behulf 
of Shri Dasappa, I beg to move+: 

"That ihe Bill to authorise 
payment and appropriation of 
certain further sums from and out 
. of the Consolidated Fund of India 
for the service of the financial 
year 1963-64 for the purpose of 
Railways, be taken into consi-
deration." 

Mr, Speaker: Motion moved: 

"That the Bill to authorise lJay-
ment and appropriation of certain 
further sums from and out of the 
Consolida ted Fund of India for 
the service of the financla: year 
1963-64 for the purpose of Rail-
'.ways, be taken into considera-
tion." 

. ·Published in Gazette of India-Extraordinary, Part II, Section 
Dated 10-3-1964. 

t,Introduced/moved with the recommendation of the President. 
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Shrl U. M. Trivedi (Mandsaur): 
Sir, I take this opportunity of only 
reminding the Ministry that it is 
true that excess demands or supple-
mentary demands have to be made 
and passed because these are the 
things which have been already in-
curred or are likely to be incurred, 
but one patent fact remains, namely, 
that even up to date, we are not able 
to check corruption which is parti-
cularly injuring the whole adminis-
tration and causing the railway travel 
unsafe. The safety of the railway 
travel is the most essential feature 
of our railway administration but 
unfortunatelY, during recent days it 
has so happened that wherever ~  
constructions of new bridges have 
been carried out, particularly on those 
sections where doubling of lines has 
taken place, there all the bridges 
which have been recently construc-
ted have been reported to have 
cracked, so much 90 that between 
Godhra and Ratlam, all the three 
new bridges that have been cons-
tructed have been reported to have 
breached, with the net result that the 
the speed of the Frontier Moail which, 
in the pre-doubling <hl.ys, was such 
that it could cover the distance within 
three hours, now, after doubling, it 
h'as become fOur hours. The old 
bridges constructed about 80 years 
ago are still capable of withstanding 
~h  strain, while the new bridges are 
not. Why does it happen? It is so 
becaUSe stealing of cement and girders 
has taken place on a large scale, and 
proper materials h'3.ve not been used. 

I therefore wish to S'3.y that very 
great attention must be paid, wher-
ever this new construction is going 
on, to see that this sort of corruption 
and corruption by officers, connived at 
with the help of the constractors, is 
checked. 

Shri Ranga (Chlttoor): I would 
like to say a few words. Quite a lot 
of scrap material is to be found on the 
railways as they are being construct-
ed and also when they are under re-
pairs. Though they may not be able to 
give us information now, I would like 

Bill, 1964 
the Government to collect the infor-
mation and place it on the Table of the 
House some time, showing what steps 
they have taken in order to collect all 
this scrap material that they find in 
exces. from time to time after the 
construction work is over, and how 
they dispose of it. 

Secondly, I reinforce the remarks 
made by my hon. friend Shri U. M. 
Trivedi in regard to corru'Ption. I 
also agree with what the hem, Mem-
ber said about the construction work 
that is going on now. 

Then there is the question of zones 
hanging firl' for a long time. The 
an.swer that is given now and earlier 
is rather very bureaucratic. I am not 
surprised, because that is the way 
they have been answering. At the 
same time, in their own good time 
they see it fit to create a new zone. 
It is a high time that a new zone was 
created for the middle area in the 
south and I hope Government would 
soon come to a decision about it. 

Accidents are increasing. He says 
he also deplores it. I accept the 
sincerity with which they deplore 
these accidents. Bpt how is it that 
more and more accidents are taking 
place now than in the past? To this 
question, the Government has not 
been able to give any satisfactory ans_ 
wer. They had a committee also. The 
committee made certain recommenda-
tions. Two points have again and 
again been raised by us, that there 
should be over-bridges and sub-ways. 
Even where there is- some kind of 
SUb-way about which we have given 
them information, they have not been 
able to take any helpful decision. 
They are not trying to utilise the sub-
ways for the benefit of the general 
public. They simply would allow it 
to remain there merely far the pur-
POSe of water flowing right throuKh. 
I want them to reconsider their atti-
tude in regard to this matter. Wber-
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ever there are already subways, they 
should be made use of and approach 
roads should be built at the cost of thc 
railways, SO that some contribution 
can be made towards minimising these 
accidents. 

About facilities to third-class pas-
sengers, my hon. friend, Shri Reddy, 
made a strong point during the de-
bate on the railway budget. We would 
like them to give some urgent consi-
deration to that 'Particular matter. So 
little is being done about it. 

Running of shuttle trains is the 
most important thing on all those sec-
tions of the railways where there is 
too much overcrowding and too much 
of traffic. 

Catering is still as bad as ever. In 
fact, it was that that has induced me 
to rise in my seat today, because the 
other day I was going down to the 
south and by the time I reached Mad-
ras, r got diarrhoea. I have not been 
able to get over the effects of it even 
now and I had to go through any 
amount of trouble and medical treat-
ment also. That is the sort of stuff 
that they have been supplying us. So 
many other people are suffering but 
they do not have a chance of raising 
their voice here because they are not 
here. 

Mr. Speaker: They will know it by 
now and they will write to the hon. 
Member ... 

Shri S. M. Banerjee (Kanpur): May-
be it was dUe to over-eating. 

Mr. Speaker: An hon. Member be-
hind says that this may be the result 
of over-eating! 

Shrt Ranra: He has got the pri-
vilege of saying that but I can only 
tell you that it was due to the sort 
of stuff supplied to us. 

There is the question of improve-
ment of stations. I brought to thl'i:' 
notice the bad condition in which the 
most important station in my own 

constituency finds itself to be, that is, 
Chittoor. They have given the usual 
bureaucratic reply. They do not 
even give any consideration to it. 
They have written to the General 
Manager or somebody there, who gave 
them the reply, which they simply 
passed on to me for whatever it is 
worth. If that is the responsible or 
irresponsible manner in which the 
railway administration is functioning, 
if that is to be the evidence of their 
sen 'c of responsibility as well as res-
ponSe to the suggestion made by me 
after all these years of experience in 
this House and with this Ministry, one 
can eaSily understand how efficient, 
how sensible, how responsive and how 
demorcatic this administration has 
come to be. 

Shri Shahnawaz Khan: Sir, re-
garding corruption, there can be no 
two opinions. In the railway minis-
try, we are endeavouring as much as 
it is humanly possible, consistent with 
the evidence that is available, to do 
everything possible to check corrup· 
tion. If we receive the co-operation 
of hon. Members, our task will be 
made much easier. 

16 hrs. 

Regarding the running of trains 
over unsafe bridges at various places, 
I can assllre the hon. Member and the 
House that no train will be allowed 
to cross any bridge which is consider-
ed unsafe. We make pretty sure that 
the bridges are safe to run. 

Mr. Speaker: What abo'llt that 
diarrhoea? 

Shri Shahnawaz Khan: I admit 
there is room for improvement In 
catering. We are seized of the views 
of the hon. Members, and we are tak-
ing steps to improve railway catering. 

Mr. Speaker: The question is: 

"That the Bill to authorise pay-
ment and appropriation of cer-
tain further sums from and out 
of the Consolidated Fund of 
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India for the service of the finan-
cial year 1963-64 fur the purposes 
of Railways be taken into consi-
deration." 

The motion was adopted. 

Mr. Speaker: Now we take the Bill 
clause by clause. The question is: 

"That clauses 2 and 3 stand part 
of the Bill." 

The motion was adopted. 

Clauses 2 and 3 weTe added to the 
Bill. 

Clause 1, the Enacting Formula ana 
the Title weTe added to the Bill. 

Shd Shahnawaz Khan: Sir I ~ . 

"That the Bill be passed." 

MI'. Speaker. The question is: 

"That the Bill be passed." 

The motion was adopted. 

16;02 hI'S. 

*DEMANDS FOR SUPPLEMENTARY 
GRANTS (GENERAL), 1963-64 

MI'. Speake&::. The HoUSe will now 
take up discussion and voting on th(; 
Demands for Supplementary Grants 
in respect of the Budget (General.) 
for 1963-64. Does the Minister want 
to say something while introducing 
the Demands? 

The Deputy MbUsterln the Minis-
try 01 FiBaJlee (Shrllllati Tarkeilh-
wal'l Sinha): No, Sir. 

Mr. Speaker: I shall place the De-
mands before the' House. 

DEMAND No. 8--MnaSTRY OF DEFENCI: 

Mr. Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 1,18,000 be 
granted to the President to defray 
the charges which will come in 
course of payment durilll the year 
ending the 31st day ,of March, 
1964, in .respect of Ministry of 
Defence". 

DEMAND No. 12-SUPPLIES AND 

DISPOSALS 

Mr. Speaker: Motion moved: 

"That a supplementary sum not 
exceeding Rs. 12,21,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of :March, 
1964, in respect of 'Supplies and 
Disposals'." 

DEMAND No. 14-MtNISTRY OF 

EDUCATION 

Mr. a ~ Motion moved: 

"That a supplementary sum :not 
exceeding Rs. 2,00,000 be 
granted to the President to defray 
the charges which .will come In 
course of payment during the year 
ending the 31st day of March, 
1964, in respect of Ministry of 
Education". 

DEMAND No. 15-EDUCATION 

Mr. Speaker. Motion moved: 

"That a supplementary sum not 
exceeding Rs. 76,00,000' be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of i,(arch, 
1964, in respect of Education"; 

*Moved with the recommendation of the President. 




